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Title: Discussion on the motion for consideration of the Prohibition of Employment as Manual Scavengers and Their
Rehabilitation Bill, 2012 (Discussion concluded and Bill Passed).

MADAM CHAIRMAN: Now, the House will take up Item No. 17. Hon. Minister.

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (KUMARI SELJA): Madam Chairman, I beg to movex

"That the Bill to provide for the prohibition of employment as manual scavengers, rehabilitation of
manual scavengers and their families, and for matters connected therewith or incidental thereto
be taken into consideration. "

I also beg to move the amendments in the Bill for which I have already addressed notice to the Secretary General, Lok
Sabha.

Madam, the Prohibition of Employment as Manual Scavengers and their Rehabilitation Bill, 2012 was introduced in
Lok Sabha on 3.9.2012. The Bill was referred to the Departmentally Related Standing Committee on 9.9.2012, by the hon.
Speaker Lok Sabha for examination and report. The Committee laid its report on the Table of the House on 4.3.2013. After
careful consideration, it was considered appropriate to introduce certain Amendments to the Bill.

18.47 hrs (Dr. M. Thambidurai in the Chair)
oft 9iclog paR (Blomsdl): ufer 781G, &3 JraRIel &= SR o). (IqeneT) fpell 6l AFAAT U2 9 ol 8l 22k 3. (caaenen)
MR. CHAIRMAN: The hon. Minister is on her legs. Let her conclude her speech. Then, you may raise it.

KUMARI SELJA: Elimination of dry latrines and manual scavenging and the rehabilitation of manual scavengers in
alternative occupations has been an area of high priority for our Government. Despite the concerted efforts made in the
past to eliminate the dehumanizing practice of manual scavenging, the practice still persists in various parts of the country.

Existing laws have not proved adequate in eliminating the twin evils of insanitary latrines and manual scavenging.
These evils are inconsistent with the right to live with dignity, which is an essence of the Fundamental Rights guaranteed in
Part III of our Constitution.

It is also felt that the existing laws are not stringent enough to eliminate these evil practices. In view of the above,
there is a need to make comprehensive and stringent provisions for the prohibition of insanitary latrines and employment of
persons as manual scavengers, rehabilitation of manual scavengers and their families and to discontinue the hazardous
manual cleaning of sewers and septic tanks by the use of technology and for matters connected therewith.

With a view to eliminate manual scavenging and insanitary latrines and to provide for the rehabilitation of manual
scavengers, a multi-pronged strategy has been worked out in the provisions of the Bill, which consists of legislative as well
as programmatic interventions.

Madam, I would request the hon. Members from all parties, all the Members of this House — because I know that
they feel very strongly about this issue —to support this Bill. I know that we have a limited time at our disposal. But I hope
that the hon. Members will understand that; and try to make their intervention and speech as little as possible and make all
the relevant points that they wish to make.

MR. CHAIRMAN: Motion moved:

"That the Bill to provide for the prohibition of employment as manual scavengers, rehabilitation of
manual scavengers and their families, and for matters connected therewith or incidental thereto
be taken into consideration. "



...(Interruptions)
MR. CHAIRMAN: I would request the hon. Members to be very brief in their speeches as we have paucity of time.
SHRI YASHWANT SINHA (HAZARIBAGH): Sir, if the House agrees, let this Bill be passed without discussion.
MR. CHAIRMAN: You see, a few hon. Members have already sent their requests to speak.

...(Interruptions)

MR. CHAIRMAN: Those who want to lay their speeches, in writing, they may send them at the Table; and they will be
treated as laid.

...(Interruptions)

MR. CHAIRMAN : If at all the Members want to speak, let them speak briefly for one minute and let them not take so much
time.

Now, Shri Arjun Ram Meghwal.
...(Interruptions)

MR. CHAIRMAN: Let the Members make only the points, if any, very briefly.
...(Interruptions)

MR. CHAIRMAN: He is on his legs. Mr. Meghwal is on his legs.
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* SHRI BHARTRUHARI MAHTAB (CUTTAK) : This Bill to eliminate manual scavenging and rehabilitate scavengers
which is before us today in the Lok Sabha, is another legislative attempt to eliminate this inhuman and shameful practice.
But it is not lack of law that the practice has continued in the country. Supreme Court has admonished the government a
number of times. There are lakhs of dry latrines in the country which are cleaned by scavengers. Septic tanks and sewers
are also cleaned manually in many parts of the country. The practice will not go away by just banning it. Among those
guilty of engaging manual scavengers are government bodies, corporations and panchayats. Railways are a big offender
and it is doubtful if it can put an end to the extensive practice in a short time. When this Bill has made the offence non-
bailable and prescribes summary trial of offenders, the Government should have the will to make officials accountable for

their offence.

The existing legislation, passed by this Parliament in 1993, was almost farcical. Even though two decades have passed
since its enactment, no convictions have yet taken place under that law. This being the case, will the new law work? The
current law was conceived erroneously and solely as a corrective to a public health and sanitation problem, rather than as a
guarantee of justice, equality and a life of dignity. This legislation was enacted under the Constitution's State List. The

same had to be adopted and enforced by various State Governments.

The 2011 decennial population census findings stated that there are as many as 2.6 million insanitary latrines in the

country.

This Bill addresses manual scavenging under Entry 24 (Welfare of Labour and Working Conditions) of the Concurrent List.
While this may be an improvement over the current law, the real point is to recognize this debasingly inhuman and
iniquitous practice as such. The Government must incorporate this all-important modification. The Indian Railways, the
largest single employer of this country has helped perpetuate this caste-ordained practice for decades. Handling some 8.4
billion trips per annum and adding about 3000 coaches it should not be beyond its capacity to equip trains with systems to
manage faecal waste. I would like to mention here that this new Bill dilutes the significance of the clause that prohibits the

employment of persons for hazardous cleaning of sewer and septic tanks. It selectively mandates that a person handling



excreta with the help of 'protective gear' shall not be deemed a manual scavenger.

This is problematic in so far as such 'protective gear' becomes a mediating technology that helps sustain, if not perpetuate,
the employment of persons for hazardous cleaning. 66 years after independence, an estimated 1.3 million people from Dalit
communities continue to be employed as manual scavengers across the country in the Railways, in the Army, in

municipalities and in private homes.

Manual scavenging is violative of the spirit of Article 14 (equality before law), Article 17 (abolition of untouchability), Article
21 (Right to life), and Article 23 (Right against exploitation) of the Constitution besides the SC & ST Prevention of Atrocities
Act, 1989. Dr. B.R. Ambedkar had said, 'In India, a man is not a scavenger because of his work. He is a scavenger because
of his birth irrespective of the question whether he does scavenging or not. The Directive Principles of State Policy mandate
the Government to prohibit manual scavenging. But neither the Union Government nor State Governments have shown any
seriousness in introducing appropriate legislation. To circumvent the law, civic bodies are outsourcing such work to

contractors.

A national shame is a national responsibility but nobody wants to own up this responsibility. Because of the census data we
now have the actual statistics on dry toilets. It is no longer about general ignorance, it is about awareness being defeated
by the persistence of a casteist mindset that is rooted in patriarchal value. We can change our toilets only when we change
our mindsets. Earlier nobody talked about it. Now manual scavenging is in the news. But all this is lip service. How else can
we explain the fact that although the Union Government had allocated Rs.100 crore in 2011-12 for eradication of
scavenging and rehabilitation of manual scavenger, not a single rupee was spent out of this Budget. The Planning
Commission has refused to enhance the budget for the scheme citing lack of demand. No ripples caused. No question
raised. The Government has discovered the recent census data. This is stranger still because the census figures are only
for unsanitary latrines : 7,94,390 dry latrines across the country where human excreta is cleansed by humans. Of these 73
per cent is in rural areas and 27 per cent in urban locations. In another 13,14,652 toilets, human excreta is flushed into
open drains. Incredibly the census adds that there are 4,97,236 toilets where the job of cleaning human excreta falls to
animals. Now how can we estimate the number of manual scavengers from this data. Number of State Governments filed
fresh affidavitgs in the Supreme Court in last November stating that the census data is not accurate. Presumably no data is
accurate. It is against this background that this new Bill has come. Is it different? Will it help? Not likely. This Bill is terribly
gender insensitive. Its language assumes that all manual scavengers and public authorities are men. The rehabilitation
scheme must respond to the needs, problems and issues of women. The Bill delegates the responsibility of identifying
manual scavengers, or conducting a fresh survey to the local bodies. These local bodies have always been in denial and
have in fact filed false affidavits in the Supreme Court. Does it make sense to assign the job of fixing the numbers to State
Governments and local bodies that have challenged the existence of manual scavenging and insanitary latrines in their
areas? The focus of this Bill must be on liberating manual scavengers. The identification, demolition and conversion of

insanitary latrines must be from this perspective.

The new Bill was introduced in Lok Sabha in March, 2012. It clearly states no person, local authority or agency shall, after
commencement of the Act construct an insanitary latrine, engage or employ manual scavenger and every unsanitary latrine
shall be demolished or converted into a sanitary one within 9 months. Any offence committed under the Act shall be
cognizable and non-bailable offence. The Act aims to tackle open defecation problem through Nirmal Bharat Abhiyan. Indian
Railways would introduce environment friendly bio-toilets on all trains by 2021-2022. Yet the soul of the Law is Clause 13
which stresses upon the implementation of the rehabilitation package. I hope after this legislation is passed with certain

amendments, rules will be framed for effective and speedy implementation of the law to uphold the dignity of sanitary



workers who are mostly a product of the country's iniquitous caste system.

Before I conclude, I am reminded of Dr. Ambedkar, when he rose to speak on 25 November, 1949 in the Constituent

Assembly — He had warned about the course of Indian democracy and had observed "On the 26t January, 1950, we are
going to enter into a life of contradictions. In politics, we will have equality and in social and economic life we will have
inequalitya€|.we shall by reason of our social and economic structure continue to deny the principle of one-man-one-value.

How long shall we continue to live this life of contradictions?
Does not this question still rings in our ears? How long we will continue to live this life of contradictions? How long?

The liberation of manual scavengers should begin in the spirit of the final words of Dr. B.R. Ambedkar "&€|ours is a battle

not for wealth or for power. It is a battle for freedom. It is the battle of reclamation of human personality."

SHRI RAJAIAH SIRICILLA (WARANGAL): Thank you, Mr. Chairman, Sir, for giving me this opportunity. I rise today in
support of the Prohibition of Employment as Manual Scavengers and their Rehabilitation Bill, 2012.

At the outset, I want to congratulate Shrimati Sonia Gandhi, Chairperson, National Advisory Council, who has taken a lot of
pains for eradication of manual scavenging. Most of the SCs and STs, particularly women, are engaged in this activity. Since
Independence, several efforts have been made but we could not eradicate the manual scavenging. For the first time, during
1993, when the Congress Government was in power, the Employment of Manual Scavengers and Construction of Dry
Latrines (Prohibition) Act was taken up. But, still due to lack of political will and bureaucratic apathy, we could not declare
our country free from manual scavenging.

Several movements emerged, several voices were raised, but we could not achieve the target. Later several organisations
made representations before the National Advisory Council. It is all with their efforts that this Bill was introduced on 3rd
September, 2012.

In this regard, I will give three suggestions. My first suggestion is regarding the survey. Only 3546 statutory towns were
taken up for survey under Prohibition of Employment as Manual Scavengers Bill. But, I would say that 70 per cent of manual
scavenging is practiced in rural India and 18 per cent in urban areas. Since there was a report based on the survey from
only 3546 statutory towns, they say that there is no manual scavenging. If again we ask them to get the report, they will
report the same because it was reported and recorded in the Supreme Court of India. But, the reality is different and we
have to take the reality into consideration. I would say that we should again get a survey done by involving the Government
agencies as well.

My second point is about the Explanation given under 2 (g) where only 'regular' or 'contract' employees have been covered.
There are many casual labourers, who are working under contractors in private and Government firms. I would say that
these people should also be covered under this Explanation to achieve the real goal.

My third point is this. It has been mentioned in the Bill that if a person is engaged or employed in scavenging with the help
of such devices and using such protective gear, he is exempted from the scope of this Bill. If such loopholes remain there,
we would not be able to achieve our goals and the whole purpose of it would be defeated. So, we will have to delete this
clause and we will have to cover all types of manual scavenging in it.

I would like to say that by just allowing them to use these devices; we cannot say that they are exempted from manual
scavenging. With the help of science and technology, the Government can develop such devices and instruments to prohibit
manual scavenging. I also request the Government to announce a special package for this purpose.
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*SHRI BHAKTA CHARAN DAS (KALAHANDI): I support the Prohibition of Employment as Manual Scavengers and their
Rehabilitation Bill, 2012.

In spite of so many Acts and measures taken by the Government, we have unable to provide justice to the scavengers.

This Bill was warranted much earlier, somehow the Bill is going to be passed today. It would be a great relief to the hard
working suffering class people.

I thank the UPA Government, and the Honourable Minister Seljaji that she could make it possible in the interest to give
social justice to a large section of poor people.
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DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, thank you for allowing me to speak on this Bill. I feel that this Bill is long
overdue. No amount of debate would justify manual scavenging. It is a scourge on a human being. It is so degrading that I
would not hesitate to say that we should be ashamed of ourselves for letting humans to clean human excrement even after
65 years of Indian Independence.

I would like to quote here the growth of scavengers over the years. In 1989, we had six lakh scavengers, but by 1995-96, it
rose to 7.87 lakh scavengers, a clear growth of over 31.76 per cent. No right thinking person would deny the stark reality
that manual scavenging is increasing with rapid urbanization. The deprived and distressed strata of society are forced to
take up the job of manual scavenging as they find nothing else to eke out their living.

Though the Employment of Manual Scavengers in Construction of Dry Latrine Act was enacted in 1993, it failed to bring in
elimination of manual scavenging from our country. Way back in 2003, C&AG had reported that only 16 States have adopted
the said Act, but no State had implemented the same.

A whole lot of other rehabilitation measures were put in place in the Bill. I do not want to dwell deep into them. It
would be a great day for the country when we abolish and eliminate manual scavenging. Of course, the financial implication
for implementing elimination of manual scavenging is mammoth. It is about Rs. 4,825 crore. No amount would be too big
for erasing such a disgraceful and shameful employment of manual scavengers being practised in our country.

It is estimated that nearly 1.3 million people from Dalit communities are in manual scavenging. It is a shame. Failure is not
only on the part of the Government, we as people of this country should feel sorry for allowing manual scavenging to
continue all over these 65 years, in spite of our growth story and over 20 years of liberalization, privatization and
globalization. We all have a role to play in ensuring the dignity of sanitary workers.

Sir, in the past, genuine efforts were made to replace manual cleaning process with Mechanical Pumping Scheme, for
example, cleaning of septic tanks. The Planning Commission wanted such a scheme to be dovetailed with the Jawaharlal
Nehru National Urban Renewal Mission. Would the Minister state what happened to the Mechanical Pumping Scheme?

I am now concluding, Sir. A word of caution here: the Government while banning manual scavenging should draw up a clear
roadmap for the rehabilitation of those who worked as manual scavengers. Even our Madam Speaker lamented that caste
systems and untouchability had given rise to the practice of manual scavenging.

Time has come to get rid of manual scavenging; time has come to liberate those who are in manual scavenging. Let
us all come together to say adieu to the manual scavenging by passing this Bill. I fully support the efforts being made by
the Government with the hope that manual scavenging would be erased from the map of India.



SHRI ADHI SANKAR (KALLAKURICHI): Thank you Sir for allowing me to participate in the Prohibition of Employment as
Manual Scavengers and their Rehabilitation Bill, 2012.

On behalf of the DMK Party, I rise to support this Bill. In India, a man is not a scavenger because of his work. He is a
scavenger because of his birth, irrespective of the question whether he does scavenging or not. Gandhism preached that
scavenging is a noble profession.

Scavenger means one who is partially or wholly engaged in the obnoxious and inhuman occupation of manually removing
night soil and filth.

Cleaning of water borne toilets, removal of bodies and dead animals is a third most common practice of manual scavenging.
The socio-economic and educational levels of workers were so bad that it is prevalent predominantly in Arunthathiyar
Community in Tamil Nadu.

MR. CHAIRMAN : Please be brief and come to the point.
...(Interruptions)

SHRI ADHI SANKAR : The scavengers and sweepers are both an occupational category and the caste unit. Most of the
sweepers are exclusively from Arunthathiyar community. The ideology of pollution-purity is intertwined with the
urbanization and the political economy of sanitation has invariably resulted in that caste becoming the victims of this
inhuman practice. Instead of spending money on technologies that can remove human beings from direct contact with the
excreta of others, the local Government relies on human beings from these caste and communities to bear the social costs.

Sir, the Scavengers do not get safety equipments, like gloves, masks, boots and brooms while on job. Many scavengers
reported parasitic infections, gastro diseases and skin ailments. They do not even know that manual scavenging is
constitutionally illegal.

We filed an RTI with the Tamil Nadu Adi Dravidar Housing Development Corporation to find out as to how many manual
scavengers were rehabilitated and how many manual scavengers are still working. They said that there were no manual
scavengers in Tamil Nadu. The survey shows that only 174 scavengers are there at the time of scavenging in Tamil Nadu
Housing Corporation. Those scavengers were also rehabilitated in December, 2008.

Sir, manual scavenging is still practiced in Madurai, Pudukkottai, Tiruvarur and Dindigul in Tamil Nadu. The DMK in its
election manifesto had promised to abolish the abhorrent practice of manual scavenging by providing alternative jobs. In
the 2006-07, an amount of Rs. 50 crore was allocated by the Government of Tamil Nadu under the leadership of
Karunanidhi Kalaignar to provide vocational training and rehabilitate 12,000 manual scavengers. In the following year's
budget in 2007-08, Rs. 59 crore was allocated to provide alternative jobs. ...(Interruptions)

MR. CHAIRMAN: You highlight the main points.
...(Interruptions)

SHRI ADHI SANKAR : During the time of Kalaignar regime in Tamil Nadu, he extended the full support for socio-economic
development of sanitary workers and those who were engaged in the abhorrent practice of manual scavenging. It is only
the Government of Tamil Nadu, under the leadership of Kalaignar, has established a separate welfare board for them. They
continued to implement schemes for their rehabilitation and alternative livelihood. We have given special concession to
Arundhatiyars, as they are still at the lowest rung in terms of socio-economic status.

MR. CHAIRMAN: Now, Shrimati Susmita Bauri will speak.

...(Interruptions)

SHRI ADHI SANKAR : The Kalaignar Government proposed to consult all political parties and arrive at a decision on the
possibility of providing special reservation for them within the quota of reservation for scheduled castes.



I request the Government of India to identify scavengers and their dependents and provide the subsidy and loan for
undertaking self-employment ventures.

MR. CHAIRMAN: Nothing will go in record.

(Interruptions) G€;*
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SHRI MOHAN JENA (JAJPUR): Sir, at the outset, I would like to congratulate the hon. Minister for bringing this Bill. On
behalf of my Party Biju Janata Dal, I support this Bill.

Sir, manual scavenging is the degrading and illegal task of cleaning human excreta from dry latrines. This is mainly a
hereditary occupation for Dalits. They are the worst victims of untouchability as they are considered unclean, impure and
placed at the lowest level of caste hierarchy. Even within Dalit category, they represent the lower rung of the Scheduled
Castes.

I can say emphatically that in independent India, these people are living in slavery. After 66 years of Independence, an
estimated 1.3 million people from Dalit communities continue to be employed as manual scavengers across the country.
This inhuman profession is against human rights and human dignity. It is against the spirit of Article 14; it is against the
spirit of Article 17; it is against the spirit of Article 21 which says about Right to Life with Dignity; and it is against Article
23, that is, Right against Exploitation. This inhuman practice is against the Act enacted by this Parliament, that is, the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989 and Rules, 1995.

Not only is the Government, but the total system, even the present caste-minded society responsible for their plight. Here,
I would like to quote Bharat Ratna Dr. Baba Saheb Ambedkar. He has said that in India, a man is not a scavenger because
of his work. He is scavenger because of his birth irrespective of whether he does scavenging or not. This is the real picture
of our society.

Against this backdrop, I would like to highlight some important issues. Previously, this august House enacted one Act —
Manual Scavengers and Construction of Dry Latrines (Prohibition) Act, 1993 which provides punishment and fine for
employing manual scavengers or constructing dry toilets. I would like to say that the Government as the largest employer
of manual scavengers is guilty of violating this Act. Even today, the Act enacted by this Parliament is not implemented.
Now under the pressure of the hon. Supreme Court, under the pressure of the human rights movement and international
community, the Government is going to pass this new Bill.

No doubt this is a good endeavour and I, on behalf of my party, wholeheartedly support the Bill. The present Bill - the
Prohibition of Employment as Manual Scavengers and their Rehabilitation Bill, 2012 - contains eight chapters and 39
clauses, but this Bill is very soft. The duties and responsibilities of the implementing authority are very important, but the
Bill is silent on that. In this context I would like to cite a recommendation of the Standing Committee.

On 4th March, 2013, the Standing Committee recommended that duties and responsibilities of the officials concerned
should be fixed and some penalty be imposed on them for delay in implementing the Act. Similarly the Government should
make provision for participation of Members of Parliament belonging to Scheduled Castes in the District-level Vigilance and
Monitoring Committee, which will create space in the Committee for the Zila Parishad member. Government should not
forget the recommendation of the Standing Committee in this regard.

On 4t March, 2013 the Committee noted that the successful implementation of the new Act would largely depend on
how the Corporations, Municipalities and the local bodies like Gram Panchayats would be motivated and geared up for
meeting the challenges to be thrown up by the new Act.

I have already submitted some amendments to the Bill and I do not want to elaborate upon them again. With these words I
support the Bill wholeheartedly.
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*SHRI M. ANANDAN (VILUPPURAM): Hon. Chairman Sir, I thank you for giving me an opportunity to speak on Prohibition of
Employment as Manual Scavengers and their Rehabilitation Bill. This bill has been brought to eradicate the practice of
manual scavenging in the country. I welcome this bill. After 66 years of independence, it is very significant to bring a bill of
this kind that aims to prohibit manual scavenging. It is a shame to have manual scavengers in the country. People
belonging to economically backward classes, Scheduled Castes and Arunthathiyar community are mainly involved in such
manual scavenging work. They live in a pathetic condition and employment of a person as manual scavenger should be
prohibited at any cost. Hon. Chief Minister of Tamil Nadu Dr. PuratchiththalaiviAmma has been implementing various
welfare schemes meant for the upliftment and rehabilitation of sanitation workers. These Schemes are implemented for
ensuring socio-economic development of sanitation workers. Dr. Puratchiththalaivi Amma has introduced schemes meant to
eradicate social inequality, improve the economic status of sanitation workers and to provide free and quality education to
their wards. In Tamil Nadu, bicycles, notebooks and education are provided free of cost to the wards of sanitation workers.
Hon. Chief Minister has taken several far-reaching initiatives for the welfare of sanitation workers particularly through the
Tamil Nadu Adi Dravida Housing Development Corporation. Loan applications are being forwarded to banks along with the
recommendation of the government officials and with subsidies. But even after that, the banks do not provide loans to the
applicants. Banks ask for collateral security for disbursal of loans. How these sanitation workers can provide collateral
security to avail loans from banks? In my constituency, particularly people working as manual scavengers are not provided
bank loans for engaging in self-employment even after my recommendation. I urge the government that interest free loans
should be provided to scavengers without collateral security. In all the Panchayats of Tamil Nadu, particularly for women
who are using insanitary latrines, the State government led by Hon. Chief Minister Dr. Puratchiththalaivi Amma has built
sanitation complexes with all facilities including 24-hour water supply. Hon. Chief Minister has taken initiatives to prohibit
manual scavenging in the State of Tamil Nadu. People belonging to Arunthathiyar community, who are mainly involved in
scavenging work, are given due representation in legislative bodies besides improving their economic status. As per
statistics received from the States, 7,70,338 scavengers and dependants are there in India. Under NSLR Scheme, 4,27,870
scavengers are provided assistance and the remaining 3,42,468 scavengers are yet to be rehabilitated in the country. Such
rehabilitation work should immediately be started. Identified scavengers should be provided skill development training,
loans and subsidy. Union government should provide education to wards of scavengers and ensure that their standard of
life is improved. Union government should also provide adequate funds to the States. In Tamil Nadu, even though people
belonging to Scheduled Castes are in large number. NSFDC, a Public Sector Undertaking is ready to provide financial
assistance to them but banks do not cooperate in this regard. Banks do not provide loans on the recommendation of a
Member of Parliament. Bank officials even say that they do not have any order in this regard. Other States in the country
should also try to emulate Tamil Nadu which has done a commendable work for upliftment of scavengers. People belonging
to Scheduled Castes, Backward classes and Arunthathiyar Community are being benefitted by various schemes
implemented by Hon. Chief Minister of Tamil Nadu Dr. Puratchiththalaivi Amma. Not only that I can also say that the living
standard of sanitation workers has improved a lot in Tamil Nadu. With this, I conclude my speech.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Thank you, Chairman, Sir, for giving me this opportunity to participate in the
Prohibition of Employment as Manual Scavengers and their Rehabilitation Bill, 2012.
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SHRI PRABODH PANDA (MIDNAPORE): Sir, I support the Prohibition of Employment as Manual Scavengers and their
Rehabilitation Bill, 2012.

Sir, manual scavenging is an inhuman caste-based practice which involves manual clearance of human excreta with bare
hands. Generations and generations of dalits and Muslim dalits have been employed in scavenging work and among them
98 per cent are women. So, the time has come, though it is long overdue, to eliminate this sort of inhuman practice. This is
not only for promotion or rehabilitation, but this is the question to be focused on human dignity.

So, in this connection, I would like to put some suggestions for the consideration of the hon. Minister. Firstly, a viable
and a formidable rehabilitation scheme should be made. The scheme should have adequate provisions for compensation,
education, accommodation and employment. The Bill should also provide for imprisonment and financial penalties against
the officials of the urban local bodies, Panchayats and Government offices responsible for the existence of dry latrines
either in their own premises or within their jurisdictions. A national scholarship programme should be initiated for the
children of liberated families. Adequate land should be provided by the Government to the families liberated from manual
scavenging. Self-employment with adequate training for skill development should be provided. Loan and subsidies should be
replaced by pure grant of no less than Rs.3 lakh each to be provided to the victims to help them re-skill and re-employ
themselves according to their free will. A complete audit of all schemes made after 1993 for rehabilitation and abolishment
of manual scavenging by the Government of India should be done.

I do not know why the Railways sector has not been covered. A large number of employees are engaged in manual
scavenging in Railways. So, it should not be excluded.

Sir, there are some Ministries like Ministry of Social Justice and Employment, Ministry of Drinking Water and Sanitation,
Ministry of Rural Development, Ministry of Poverty Alleviation, Ministry of Urban Development, Ministry of Railways, etc.
Like this, eight Ministries are there. So, my proposal and my request is that, please constitute a Coordination Committee of
eight Ministries to monitor everything so that all these programmes can be implemented.

I congratulate the Minister for bringing such a Bill. I thank her and I support this Bill.
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MR. CHAIRMAN : Order please.
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MR. CHAIRMAN: Let him finish.
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MR. CHAIRMAN: He is the last Member to speak on the Bill.
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MR. CHAIRMAN: He is the last Member to speak on the Bill. Then the Minister will reply. And then you can raise this issue.
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MR. CHAIRMAN: Hon. Members, please take your seats.

...(Interruptions)



MR. CHAIRMAN: Everybody feels that this is a very important Bill. So, we can pass this Bill. Then, you can raise the issue.
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MR. CHAIRMAN: Silence please.
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MR. CHAIRMAN: Okay. Hon. Minister.

...(Interruptions)
MR. CHAIRMAN: Please wind up.
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KUMARI SELJA: Mr. Chairman, Sir, thank you. I am grateful to all the hon. Members who have participated in this
discussion, in this debate. ...(Interruptions)
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MR. CHAIRMAN : The question is:

"That the Bill to provide for the prohibition of employment as manual scavengers, rehabilitation of manual
scavengers and their families, and for matters connected therewith or incidental thereto be taken into
consideration."



The motion was adopted.

MR. CHAIRMAN : The House will now take up clause-by-clause consideration of the Bill.
Clause 2 Definitions
Amendments made:

Page 2, line 29,—

after "fully decomposes",

insert "in such manner as may be prescribed". (3)

Page 3, line 2,—
after "fully decomposes”,

insert "in such manner as may be prescribed". (4)

(Kumari Selja)
MR. CHAIRMAN: Shri Mohan Jena, are you moving your Amendment Nos. 23, 24 and 25 to clause 2?

SHRI MOHAN JENA (JAJPUR): Mr. Chairman, Sir, in this amendment, I want to insert the words, "physically entering or
diving or using bare hands for".

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (KUMARI SELJA): Mr. Chairman, Sir, the hon. Member has just
made an important point and even other hon. Members have mentioned very important points. We will consider them under
the Rules.

SHRI MOHAN JENA : Sir, as the hon. Minister has assured, I am not moving my amendments.
MR. CHAIRMAN: The question is:
"That clause 2, as amended, stand part of the Bill."
The motion was adopted.
Clause 2, as amended, was added to the Bill.

Clause 3 was added to the Bill.

Clause 4 Local authorities to survey in sanitary

latrines and provide sanitary community latrines

Amendment made:

Page 4, afterline 27, insert—

"Explanation.- For the purposes of this section, "community" in relation to railway authorities means
passengers, staff and other authorized users of railways.". (5)

(Kumari Selja)



MR. CHAIRMAN: Shri Mohan Jena, are you moving your Amendment No. 26 to Clause 4?
SHRI MOHAN JENA : I request the hon. Minister to assure me on this also.
MR. CHAIRMAN: Are you moving your amendment or not?
SHRI MOHAN JENA : Sir, I am moving my amendment.
I beg to move:
Page 4, line 18,--
after "community latrines"
insert", with adequate and uninterrupted water supply and such other fixtures as are necessary to ensure that
such sanitary community latrine do not become insanitary latrines.". (26)
MR. CHAIRMAN: I shall now put Amendment No. 26 to clause 4 moved by Shri Mohan Jena to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
"That clause 4, as amended, stand part of the Bill."
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5 Prohibition of insanitary latrines
and employment and engagement of manual

scavenger

MR. CHAIRMAN: Shri Bhartruhari Mahtab, are you moving Amendment Nos. 13 and 14 to clause 5?
SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, I am moving.

I beg to move:

"Page 4, forline 38 to 45,--

substitute "(2) Every insanitary latrine existing on the date of commencement of this Act, shall either be
demolished or be converted into a sanitary latrine, either by the appropriate Government or by the occupier
and the cost of such demolition or conversion shall be borne by the Central Government and the concerned
State Government in such proportion as may be prescribed by the Central Government in consultation with the
concerned State Government.". (13)

Page 5, omitlines 1 to 11. (14)

Sir, I would like to mention that a national shame is a national responsibility. I could hear from the Members who
participated in the debate on this Bill that they were harping on this point. It is definitely a national shame. How many of us
are conscious of the national responsibility? That is why the amendment that I have moved is deleting it because there is
no specification and no responsibility is fixed on those authorities who are in-charge to find out and demolish those latrines
and penalize those persons who are still continuing to use them. ...(Interruptions) It is not there in the Bill. Please read it.
That is the fault which lies with us. In 1993, we passed a legislation and I was going through the records. How many of us



have actually moved certain amendments at that time? That is the reason why after 20 years, again we are bringing a Bill
in the Concurrent List. So, my amendment states that every insanitary latrine existing on the date of commencement of this
Act shall either be demolished or be converted into a sanitary latrine either by the appropriate Government or by the
occupier and the cost of such demolition or conversion shall be borne by the Central Government and the concerned State
Government in such proportion as may be prescribed by the Central Government in consultation with the concerned State
Government. This is my amendment.

MR. CHAIRMAN: I shall now put Amendment Nos. 13 and 14 to clause 5 moved by Shri Bhartruhari Mahtab to the vote of
the House.

The amendments were put and negatived.

MR. CHAIRMAN: The question is:
"That clause 5 stand part of the Bill."
The motion was adopted.
Clause 5 was added to the Bill.

20.00 hrs.

MR. CHAIRMAN : The question is:

"That clause 6 stand part of the Bill."

The motion was adopted.

Clause 7 Prohibition of persons from engagement or

employment for hazardous cleaning of sewers and septic tanks

MR. CHAIRMAN: Shri Mahtab, are you moving your Amendment Nos. 15 and 16 to Clause 7?
SHRI BHARTRUHARI MAHTAB: Sir, I am moving my Amendment Nos. 15 and 16 to clause 7.
I beg to move:
Page 5, line 21,
for"7."
substitute"7.(1)". (15)

Page 5, afterline 24, —

insert "(2) The appropriate Government and the concerned local authorities shall set up mechanised system of cleaning of
sewers and septic tanks within one year from the date of commencement of this Act.". (16)



Sir, I want to remind this Government that the Union Government had allotted Rs.100 crore in 2011-12 for
eradication of scavenging and rehabilitation of manual scavengers. You will be surprised to know that not a single rupee
has been spent and the Planning Commission also has refused to enhance the budget for the scheme citing lack of demand.
No ripple has been caused. =&t oo a3 st 9 aidt g5) No question was raised and I would say that is the reason why I am
harping again and I would request the hon. Minister to look into this.

KUMARI SELJA: Sir, it is the right of the hon. Member to move the Amendment, but I would like to place on record that we
have not received proposals from the States.

MR. CHAIRMAN: Now, I shall put Amendment Nos. 15 and 16 to Clause 7, moved by Shri Bhartruhari Mahtab to the vote of
the House.

The amendments were put and negatived.

MR. CHAIRMAN: The question is:

"That clause 7 stand part of the Bill."

The motion was adopted.
Clause 7 was added to the Bill.

Clauses 8 to 10 were added to the Bill.

Clause 11 Survey of manual scavengers in

urban areas by municipalities

MR. CHAIRMAN: The Hon. Minister to move the Amendment No. 6 to Clause 11.
Amendment made:

Page 6, line 5,—

after "Municipality",

insert "and fulfilling the eligibility conditions as may be prescribed". (6)
(Kumari Selja)

MR. CHAIRMAN: Mr. Mahtab, are you moving your Amendment No. 17 to clause 11?

SHRI BHARTRUHARI MAHTAB : Sir, I am moving my Amendment No. 17 to clause 11.
I beg to move:
Page 5, afterline 43, —

insert "Provided that a person shall not be eligible to be identified as a manual scavenger unless he has been working
as a manual scavenger for not less than two years prior to the coming into force of this Act.". (17)



Sir, here I would like the hon. Members, at least, present in this House to refer to a speech given by Dr. Baba Saheb

Ambedkar on 25t November 1949 in the Constituent Assembly. He had warned about the course of Indian democracy and
had observed and I quote:

"On the 26" January 1950, we are going to enter into a life of contradiction. In politics we will have equality
and in social and economic life, we will have inequalitya€}"

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): What is your Amendment?

SHRI BHARTRUHARI MAHTAB : He should please listen to what Dr. Ambedkar has said. I do not know whether he has
gone into the Constituent Assembly's debate or not.

"We shall by reasons of our social and economic structure continue to deny the principle of one man one value.
How long shall we continue to live this life of contradiction?"

Does this question still ring in our ears? How long we will continue to live with this life of contradiction? How long? Today;, I
reiterate by moving this Amendment.

MR. CHAIRMAN: Now, I shall put Amendment No. 17 to Clause 11, moved by Shri Bhartruhari Mahtab, to the vote of the
House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:

"That clause 11, as amended, stand part of the Bill."

The motion was adopted.
Clause 11, as amended, was added to the Bill.

Clause 12 was added to the Bill.

Clause 13 Rehabilitation of persons identified as

manual scavengers by a municipality

MR. CHAIRMAN: Mr. Jena, are you moving your Amendment Nos. 27 and 28 to Clause 13?

SHRI MOHAN JENA : Yes, Sir, I beg to move:

Page 6, lines 42 and 44, —
for", subject to eligibility and willingness of the manual scavenger, and the provisions of the relevant scheme of the



Central Government or the State Government or the concerned local authority",

substitute "by the Central Government or the State Government or the concerned local authority on priority basis.".

(27)
Page 6, line 47.—
for "rupees three thousand",
substitute "rupees five thousand".
(28)

MR. CHAIRMAN: I shall now put Amendment Nos. 27 and 28 moved by Shri Mohan Jena to the vote of the House.
The amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That clause 13 stand part of the Bill."
The motion was adopted.
Clause 13 was added to the Bill.

Clauses 14 to 17 were added to the Bill.

Clause 18 Authorities who may be specified for

implementing provisions of this Act

MR. CHAIRMAN: Mr. Jena, are you moving your Amendment No. 29 to Clause 18?

SHRI MOHAN JENA : Yes, Sir. Sir, this is a new Clause to implement the recommendations of the Standing Committee. The
Standing Committee recommended that duties and responsibilities of the official concerned should be fixed and some
penalty be imposed on them for delay.

I beg to move:
Page 7, after line 44, insert,—

"(2) Where the District Magistrate or any other subordinate officer fails to perform his duties, he shall be liable to
appropriate disciplinary action and a fine of rupees fifty thousand.".

(29)
MR. CHAIRMAN: I shall now put Amendment No. 29 moved by Shri Mohan Jena to the vote of the House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:
"That clause 18 stand part of the Bill."
The motion was adopted.

Clause 18 was added to the Bill.



Clause 19 was added to the Bill.,

Clause 20 Appointment of inspectors and their powers
MR. CHAIRMAN: Mr. Jena, are you moving your Amendment Nos. 30 and 31 to Clause 20?

SHRI MOHAN JENA : No, Sir, I am not pressing.

MR. CHAIRMAN: The question is:
"That clause 20 stand part of the Bill."
The motion was adopted.
Clause 20 was added to the Bill.

Clauses 21 to 23 were added to the Bill.

Clause 24 Vigilance Committees
Amendments made:

Page 9, line 42,—

for "District Magistrate”,

substitute "District Magistrate, two of whom shall be women".

™

Page 10, lines 21 and 22,-

for "District Magistrate”,

substitute "District Magistrate, two of whom shall be women".
(8)
(Kumari Selja)
MR. CHAIRMAN: Mr. Jena, are you moving your Amendment Nos. 32 and 33?

SHRI MOHAN JENA : Yes, Sir, I am moving. This is an important amendment. In Vigilance Monitoring Committee, we, the
MPs, should be included. The Members of Parliament belonging to Scheduled Castes should be included. This is important.
MLAs are there. I beg to move:

Page 9, line 23,



for "all members of the State Legislature",
substitute "all members of the Parliament and the State Legislature”. (32)

Page 10, afterline 3, insert—

"(j) one elected Zila Parishad member belonging to the Scheduled Castes to be elected by the Zila Parishad of the
concerned District.".

(33)

MR. CHAIRMAN: I shall now put Amendment Nos. 32 and 33 moved by Shri Mohan Jena to the vote of the House.

The amendments were put and negatived.

MR. CHAIRMAN: The question is:

"That clause 24, as amended, stand part of the Bill."
The motion was adopted.

Clause 24, as amended, was added to the Bill.

Clause 25 was added to the Bill.,

Clause 26 State Monitoring Committee

Amendment made:

Page 11, lines 25,-

for "State Government",

substitute "State Government, two of whom shall be women".
(Kumari Selja)
MR. CHAIRMAN: The question is:

"That clause 26, as amended, stand part of the Bill."
The motion was adopted.

Clause 26, as amended, was added to the Bill.

Clauses 27 and 28 were added to the Bill.

Clause 29 Control Monitoring Committee

Amendment made:



Page 12, lines 30,-

for "Chairperson”,

substitute "Chairperson, two of whom shall be (10)
women".

(Kumari Selja)
MR. CHAIRMAN : The question is:

"That clause 29, as amended, stand part of the Bill."
The motion was adopted.

Clause 29, as amended, was added to the Bill.

Clauses 30 to 35 were added to the Bill.

Clause 36 Power of appropriate government

to make rules

Amendments made:

Page 13, after line 41, insert—

"(aa) the manner in which the excreta fully decomposes

under clauses (e) and (g) of sub-section (1) of section (11)
2;".

Page 14, line 1,-

for"(e) publication"
substitute "(e) the eligibility conditions for identification
of manual scavengers and publication".

(12)

MR. CHAIRMAN: The question is:

"That clause 36, as amended, stand part of the Bill."

The motion was adopted.

(Kumari Selja)



Clause 36, as amended, was added to the Bill.,

Clauses 37 to 39 were added to the Bill.

Clause 1 Short title, extent and commencement

Amendment made:

Page 2, line 5,—

for"2012",

(2)
substitute "2013".

MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clausel, as amended, was added to the Bill.

Enacting Formula

Amendment made:

Page 2, line 1,—

for "Sixty-third",

(Kumari Selja)



(1)
substitute "Sixty-fourth".

(Kumari Selja)

MR. CHAIRMAN: The question is:
"That Enacting Formula, as amended, stand part of the Bill."

The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Preamble and Long Title were added to the Bill.

KUMARI SELJA: I beg to move:

"That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed.”

The motion was adopted.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, hon. Minister is here, he should reply on China issue....(Interruptions)
MR. CHAIRMAN: No. We have to extend the House further.
...(Interruptions)
MR. CHAIRMAN: We have got two Bills to be passed.
...(Interruptions)
SHRI ANANTH KUMAR : Sir, first of all China issue should be taken....(Interruptions)
MR. CHAIRMAN: Hon. Members, please take your seats.
...(Interruptions)

MR. CHAIRMAN: First, I want to take the sense of the House as to whether we are going to take two Bills or not and then
we will take Half-an-Hour Discussion.

...(Interruptions)

MR. CHAIRMAN: I have to take the sense of the House whether we are going to take up Half-an-Hour Discussion or we
have to take up two Bills. That has to be decided first. Then we will take up what you want.

...(Interruptions)



SHRI ANANTH KUMAR : Sir, first of all China issue should be taken....(Interruptions)
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